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1 2 3 4

20. Tamil Nadu - 13.50

21. Tripura 17.50 -

22. Uttar Pradesh 10.02 58.78

23. West Bengal - 33.50

24. Sikkim - -
Note; Scheme introduced from 1996-97.

Export Quota of Powerloom

2776. SHRISUSHIL KUMAR SHINDE: Wlllthe Minister 
of TEXTILES be pleased to state :

(a) whether the Government have received any 
representations from the Powerloom mills of district Solapur 
(Maharashtra) requesting for raising of export quota for 
these mills from 10% to at least 35% and allowing them 
facility to place them on level footing with other exporters, 
who also avaH duty drawback facility;

(b) if so, the details of their other demands; and

(c) the Government’s reaction thereto?

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA): (a) Government have not received recently any 
such representation from the Powerloom mills of district 
Solapur (Maharashtra) requesting for raising of export 
quota from 10%.

(b) and (c) Do not arise.

NOR Status of Inconne Tax Act

2777. SHRI K.S. RAO : Will the Minister of FINANCE 
be pleased to state :

(a) whether the Government propose to amend the 
definition of ‘not ordinarily resident’ (NOR) status provided 
under the Income Tax Act, 1961;

(b) if so. the details thereof; and

(c) the objectives proposed to be achieved thereby?

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA); (a) and (b) Yes, the proposal to remove the status 
of ‘not ordinarily resident’from the Income-tax Act, 1961 is 
contained in the provisions of clause 6 of the Finance 
(No.2) Bill, 1998 presented in the Parliament on the 1st 
June, 1998.

(c) The proposal was originally Introduced in the 
Income-tax Act in the year 1938 in roder to, inter-alia, 
provide raNef tothe European officers In the Initial years of 
their stay in India. The status has given advantage to the 
persons who live abroad for two years by way of exemption 
for the next nine years from tax on foreign income.

RBI Offices

2778. SHRI NRIPEN GOSWAMI: Will the Minister of 
FINANCE be pleased to state :

(a) the places where the offices of the Reserve Bank 
of India are housed in its own buildings, State-wise;

(b) whether the important departments, such as Issue 
Department, Banking Loan Accounts Departnrient, Deposit 
Accounts Department, Public Loan Accounts Department 
etc. have been opened in these Branches;

(c) if not, the reasons therefor; and

(d) the time by which the above departments are likely 
to be opened?

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA): (a) Sixteen Offk̂ es of the Reserve Bank of India 
are housed in their own buildings. State-wise information 
is given in the attached Statement.

(b) Except at Jammu and Kochi, all other offices have 
Issue and Banking Departments viz. Deposit Accounts, 
Public Accounts Department and Public Debt Office.

(c) RBI has decided to open Issue and Banking 
Departments at Jammu. At Kochi Office one department 
viz. Exchange Control Department and a Cell of Department 
of Econonrikj Analysis and Polkjy are functioning. Since 
there is already a fullfledged Offk:e at Thiruvananthapuram, 
for the State of Kerala, other Departments are not considered 
necessary at Kochi.

(d) Since there are some issues to be sorted out before 
fully mechanised set-up can be started at Jammu Office, 
no definite time frame can be given.

Statement

SI.No. States RBI Offbeat
1 2 3

1. State of Andhra Pradesh Hyderabad

2. States of Assam, Arunachal 
Pradesh, Manipur, Meghalaya, 
Mizoram, Nagaland & Tripura

Guwahati

3. State of Bihar Patna

4. State of Delhi New Delhi

5. Stale of Gujarat Ahmedabad

6. State of Jammu & Kashmir Jammu

7. State of Karnataka Bangalore

8. State of Kerala and Thlruvanath-
Union Territory of 
Lakshadweep

apuram, Kbchi


